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/ BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

Original Application No. 383 of 2023

President Garden City Residential Welfare Society

...Applicant

Versus

State of Punjab & Others

...Respondents

Short reply by way of Affidavit of Er. Sandeep Kumar, Environmental
Engineer, Regional Office-2, Ludhiana in compliance to order dated 25.02.2026 on
behalf of respondent no.1 Punjab Pollution Control Board.

I, the above-named deponent, do hereby solemnly affirm and state as
under:

Respectfully Showeth:

Engineer in Punjab Poliution Control Board and is posted in the Regional Office-
2 of the Board at Ludhiana. The deponent is well conversant with the facts of

the case and is competent and authorized to swear and file the present short
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reply by way of affidavit on behalf of the Punjab Pollution Control Board i.e.
respondent no. 1 in compliance to order dated 25.02.2026.

3. That in compliance to order dated 08.12.2025 of this Hon'ble Tribunal, the
Punjab Pollution Control Beard has filed report dated 23.02.2026 disclosing the
performance of STP and also the imposition of Environmental Compensation of
Rs. 3,84,58,438/- upon respondent no. 05 project proponent for the period of
violation from 17.06.2011 to 09.07.2025 vide separate orders.

4. That it is relevant to mention here that the Board has issued notice bearing no.
445-46 dated 09.02.2026 to the project proponent M/s Dynamic Infradeveloper
Pvt. Ltd, (Project-Garden City, Village Dharour, Dehlon Road, Sahnewal,
Ludhiana), 30/27, 1st Floor, East Patel Nagar, New Delhi — 110008 for non-
compliance of directions earlier issued u/s 33-A of the Water (Prevention and
Control of Pollution) Act, 1974 as well as notice for imposition of Environmental
Compensation with an opportunity of hearing before the Member Secretary of
the Board on 19.02.2026. A copy of letter no. 445-46 dated 09.02.2026 vide
which notice was issued to the project proponent is enclosed as Annexure
R1/A.

5. That after consideration of the report dated 23.02.2026 filed by the Board, this
Hon'ble Tribunal was pleased to issue directions to the Punjab Pollution Control
Board vide Order dated 25.02.2026 to calculate the Environmental
Compensation for the subsequent period from 10.07.2025.

6. That in compliance to the order dated 25.02.2026, it is submitted that in

P e

of the Board was held on 19.02.2026, which was attended by Sh.
mefiar Singh Ghuman and Ms. Noordeep Kaur, Advocates on behalf of the

could not give any satisfactory reply of the observations raised in the notice
V and only requested for giving another date of hearing. It was observed by the
Member Secretary that there is no seriousness on the part of the project
proponent as he has failed to attend both the hearings. The representatives
who attended the hearing on behalf of the project proponent did not have any
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/ knowledge about the matter relating to the project and no written reply has
been submitted by the project proponent to the notice till date. After hearing
the representatives of the project proponent, officers of the Board and
considering the material facts on record, the Member Secretary of the Board
has taken certain decisions and one of the decisions were that the
Environmental Compensation shall be imposed upon the project proponent for
non-compliance of environmental norms for further period of violation from
10.07.2025 upto the date of hearing (19.02.2026) and necessary orders be
issued at the earliest. The proceedings of the hearing were conveyed to the

respondent no. 05 project proponent vide letter no. 601 dated 26.02.2026 and
a copy of the same is enclosed as Annexure R1 /B.

7. That in compliance to the decisions of the hearing, the Environmental Engineer,
Regional Office-2, Ludhiana has calculated the Environmental Compensation
with effect from 10.07.2025 and the case was referred to the Environmental
Compensation Verification Committee constituted by the Board for evaluating
the Environmental Compensation to be imposed upon the defaulting Industrial
Unit, Urban Local Bodies, Healthcare facilities and other establishments.

8. The Environmental Compensation Verification Committee has considered the
case for imposition of Environmental Compensation upon M/s Dynamic Infra
Developer Pvt. Ltd., Project-Garden City, Village Dharour, Dehlon Road,
Sahnewal, Ludhiana in its meeting held on 19.03.2026. Considering the orders
dated 25.02.2026 passed by this Hon'ble Tribunal and the decisions of hearing

taken during the course of hearing held on 19.02.2026, Environmental

M/”’ ‘.ff_hé; e\nsat.ion for the period of violation of 225 days from 10.07.2026 to ;‘

,{. il 19. > 26 was calculated by the Environmental Compensation Verification 1

Ms. Viiav/ SL; b

{ & fu qiamn ‘Lt_t e in accordance with the formula evolved by the Central Pollution ‘g
Reg'?\"' Board according to which minimum amount of Environmental *'

\" ¥

\ sation @ Rs. 5,000/- per day for 225 days is calculated to be Rs. %,

\‘ OF . . X'c:

\/’ —11,25,000/- for violation of the provisions of Water (Prevention and Control of S

Pollution) Act, 1974.

9. That in compliance to the Orders dated 25.02.2026, the above calculation for

Imposition of Environmental Compensatioh amounting to Rs. 11,25,000/- for B
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the period of violation of 225 days from 10.07.2026 to 19.02.2026 is placed
before this Hon'ble Tribunal. The orders for imposition of Environmental
Compensation of Rs. 11,25,000/- are yet to be issued and the Board may

please be allowed to issue the orders in this regard.

10. That the deponent may kindly be allowed to place on record the present short
reply by way of affidavit on behalf of respondent Punjab Pollution Control Board
in compliance to order dated 25.02.2026.

75 |oM )L”"é )
Deponent
Date: '5/09 1626 . (Sandeep Kumar)
. \ . Environmental Engineer,
Place: i Punjab Pollution Control Board
Regional Office-2, Ludhiana.
Verification:

Verified that the contents of Para No. 01 to 09 of the above short reply
by way of affidavit of the deponent are true and correct as derived from the official
record. Para no. 10 is prayer. No part of the above short reply is false and no

material has been concealed therein.

5 oq)mé ~
Deponent
Date: lE,oq,wLé ' (Sandeep Kumar)
. [ i), Environmental Engineer,
Place: | e Punjab Pollution Control Board

Regional Office-2, Ludhiana.

ATTESTED

- M UG S

Ludhiana Punjab, India,

certned that e afidavivS. P.AG.PA.L ha
been read over & explained to the deponet
excoutant who secowd correcdly (o understand
the same af the tme of making above thereof



Annexure R1-A °

= S LiFE
827 PUNJAB POLLUTION CONTROL BOARD =
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4673789  Website:- www.ppch.gov.in email:- ppcbzo1idh@gmail.com

No. yuY=-ysg Speed Post/online Date P[4/
To
M/s Dynamic Infradeveloper Pvt. Ltd,
(Project - Garden City, Village Dharour, Dehlon Road, Sahnewal Ludhiana)
30/27, Ist Floor, East Patel Nagar, New Delhi -110008.
Sub:-

Notice for non-campliance of directions earfer issued u/s 33-A of the Water (Prevention &

Control of Pollution) Act, 1974 as well as notice for imposition of Environmental
Compensation (EC).

Whereas, it is mandatory on the part of the project proponent to obtaln consent to establish
of the Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air
(Prevention & Control of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, It is mandatory on the part of the project proponent to obtain consent to
operate of the Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act,
1974 & industrial plant u/s 21 of Air (Prevention & Control of Pollution) Act 1981 for discharging of
effluent/ emissions from its premises.

And whereas, the project proponent has developed a residential colony project namely
Garden City. The project proponent was granted consent under Water Act, 1974 dated 15.05.2012
expired on 10.11.2012 for the 9.5 Acre project only with condition that the project proponent will not
register sale deed (title deed)/mutation etc. of plots/houses/SCO/other establishment in the 40 Acre
colony which has been developed un-authorized adjoining to the 9.5 acre colony. Thereafter, the
project proponent was granted consent to operate under Water Act, 1974 dated 28.09.2018 valid
upto 27.03.2019 for the Residential Plots @ 70, Commercial Sites @ 31 (9.5 Acre project) only. Later
on, it has developed another colony of 32 acres for which no regulatory clearance was obtained.

And whereas, the colony was visited by the officer of the Board on 07.07.2023 and it was
observed that the STP has been provided only for the approved project 9.5 Acres and the same was
also lying defunct and in non-operational / idle conditions as observed during the visit. The condition
of STP revealed that it has not been operated since long. No proper land for plantation has been
provided for disposal of the effluent. There are three deep soakage pits provided by the project
proponent wherein the domestic effluent carried through sewerage line is disposed.

And whereas, the project proponent was issued notice to issue directions u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 as well as notice for imposition of Environmental
Compensation (EC) with hearing before Chairman of the Board on 09.10.2023. After hearing, it was
decided was decided as under.-

1. Environmental Compensation for the damage caused to the environment shall be imposed to
the Project Proponent. The Environmental Engineer, Reglonal Office shall calculate the
Environmental Compensation to be imposed, for approval.

\C * Krresh directions u/s 33-A of the Water Act, 1974 be Issued to the authorities of Revenue

/ \)g\r g £ Repartment and PSPCL so as not .to exe_cute the sale deeds & not to re'lease electric
e 53 nections, respectively in the existing project of 9.56 acres and proposed project of 40 acre
I S \d whereas, the Environmental Compensation amounting to Rs.3,55,23,438/- was imposed
\\7—; g5 gv.%q 's letter No. 205 dated 08.01.2024.,

¥ AN ::?0?\‘\ d whereas, the President Garden City Residential Welfare Society has filed Original

nfradeveloper Private Limited, Respondent no. 4 has nol made the Sewage Treatment Plant
functional in the Garden City Colony, Sahnewal, Ludhiana developed by it and the other effluent are
also been discharged dlegally by constructing the septic tank which is overflowing.

And whereas, the Hon'ble National Green Tribunal after consideration of the matter was
pleased to issue directions to the Punjab Pollution Control Board vide order dated 24 05.2024 to file
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a fresh report indicating the status of recovery of Environmental Compensation already imposed on 6

respondent no.4 and further imposition of Environmental Compensation for the subsequent period

upon respondent no.4 (Dynamic Infradeveloper Pvt. Ltd, (Project Garden City, Village Dharour, Dehlon

Road, Sahnewal, Ludhiana).

And whereas, in compliance to the order dated 24.05.2024 passed by the Hon'ble Tribunal, the

Punjab Pollution Control Board is constantly pursuing the matter with M/s Dynamic Infradeveloper

Pvt. Ltd for deposit of Environmental Compensation amounting to Rs. 3,55,23,438 already imposed

by the Board vide letter no. 205 dated 8.1.2024 for the damage caused to the environment by the

project proponenti.e. respondent no.4. In this regard, the Board has written office letter no. 79 dated

23.1.2024 letter no. 613 dated 6.3.2024 and 1355 dated. 07.06.2024, but the project proponent

respondent no. 4 has failed to respond to the letters of the Board and has not deposited the amount

of Environmental Compensation mentioned above.
And whereas, the project Proponent was issued notice for non-compliance of directions u/s

33-A of the Water Act, 1974 as well as notice for imposition of Environmental Compensation (EC) for

the period 01.12.2023 to 30.06.2024 with hearing before Chairman of the Board on 23.07.2024,

wherein it was decided as under:

1. The detailed order imposing Environmental Compensation on the project proponent be issued

for the subsequent period from 01.12.2023 upto the date of hearing.

2. The Project Proponent shall deposit the already imposed Environmental Compensation
amounting Rs. 3,55,23,438/- to the Board immediately failing which coercive action shall be
taken by the Board.

Fresh criminal prosecution be filed in the court of law against the project i.e. M/s Dynamic

Infradeveloper Pvt. Ltd, (Project - Garden City, Village Dharour, Dehlon Road, Sahnewal

Ludhiana) 30/27, Ist Floor, East Patel Nagar, New Delhi -110008, Ludhiana and its Directors

and other responsible persons due to continuous violations.

4. Since the directions issued by the Board against the project proponent have not been
complied, the Deputy Commissioner, Ludhiana be requested to issue necessary directions to
the Registrar-Cum-Tehsildar, Revenue Department, Ludhiana not to register any sale deed
(tittle deed)/mutation etc. of any plot/house/SCO/other establishment in the colony till the
written permission of the Board and submit compliance thereof the concerned authorities to
submit the compliance of the directions, failing which action according to law will be taken.

S. A public notice in leading newspaper be published advising public not to purchase any
property in said project till it obtained statulory approval.

And whereas, the compliance of decisions of personal hearing held before Chairman

of the Board on 23.07.2024 is as under:
1. Board hasimposed continued Environmental Compensation amounting to Rs.11,80,000/- from

the period 01.12.2023 to 23.07.2024.

2. Regular letters has been written to the project proponent regarding submission of
Environmental Compensation amounting to Rs.3,55,23,438/-

3. The Deputy Commissioner, Ludhiana was requested vide Board's letter no. 4230 dated
23.07.2024 and letter no. 1994 dated 16.08.2024, 2653 dated 28.10.2024, 2698 dated
05.11.2024, 2775 dated 22.11.2024 and 2923 dated 12,12.2024, 2985 dated 23.12.2024

and 81 dated 13.01.2025 with a request as under:
|. Toissue directions to the Registrar-Cum-Tehsildar, Revenue Department, Ludhiana not to

‘;‘register any sale deed (title deed/mutation etc. of any plot/house/SCO/other
tablishment in the colony till the written permission of the Board.

issue directions to the revenue department for recovering the amount of Rs.
,23,438/- imposed as Environmental Compensation by the Board to be recovered

— . e R

w

er arrears of land revenue by laws.

Public notices in English and Punjab have been published in the leading newspapers.
And whereas, the project proponent was issued a notice for non-compliance of directions u/s
33-A of the Water Act, 1974, as well as a notice for imposition of Environmental Compensation (EC),



with a personal hearing before the Chairman of the Board on 30.04.2025. Sh. Amrinder Paul Singh,

Advocate, appeared on behalf of the project proponent, submitted a Memo of Appearance, and

informed that he was not aware of the facts of the case and was unable to make any commitment on

behalf of the project proponent. He requested a short adjournment, stating that the Director was out
of station, and assured that the Power of Attorney and other relevant documents would be submitted
on the next date of hearing. Accordingly, it was decided to grant another opportunity of personal
hearing to the project proponent.

And whereas, in the meanwhile, the case came up for hearing before Hon'ble National Green

Tribunal, New Delhi on 19.05.2025 and orders are reproduced as under:-

"To ascertain the correct position, we direct the Member Secretary, PPCB to file affidavit

disclosing daily generation of sewage from families residing in approved area of 9.5 acres,

treatment capacity of the existing STP and its capacity utilization. Member Secretary, PPCB will
clearly disclose the gap in daily generation and treatment of STP if gap exists, manner of
discharge of surplus sewage which is generated. In that affidavit, PPCB will also disclose sample

analysis report of the STP treated discharge. Since a stand has been taken that a sum of Rs. 3,

55, 23, 438 /- has been levied as environmental compensation, therefore, Member Secretary,

PPCB will also disclose the steps which have been taken till now to recover this environmental

compensation. Let this affidavit be filed within a period of four weeks."

And whereas, the site of the project was visited by officers of the Board on 10.06.2025 and
during visit it was observed that :-

1. The colony has one common entrance gate for authorized (9.56 Acre) colony and 32.4 Acre
(approx.) unauthorized (32.4 Acre app.) colony with common boundary wall for entire project
Garden City (41 acre app.). The roads and sewerage system are connected with each other.

2. There are 3 SCO’s and 27 houses built and 3 houses under construction in the front 9.56 Acre
colony and there are 138 houses and 9 houses are under construction in the rear
extended/unauthorized colony of size 32.4 acre approx.

3. The STP was not in operation during the visit and no effluents were coming out of the outlet
of STP. Upon inspection of STP one water meter was installed at the outlet of the STP and its
reading was noted to be 7831.90 K| hut no water meter was installed at the inlet of the STP.

4. The STP is not of adequate capacity to treat effectively the wastewater generated by the
current occupancy of the colony nor for the projected occupancy of the colony and seems to be
non-operational from a long time. The capacity of STP needs to be increased.

5. The project proponent could not provide the logbook of inlet and outlet effluent, logbook of
energy meter reading of STP, sludge disposal record maintained and design capacity of the STP
components.

6. The project proponent has not hired any technical staff/engineer to operate the STP in a
technically sound manner. The project proponent has not provided any sludge handling
facility/sludge drying beds.

7. Housekeeping around the STP was poor and foul smell was observed near the STP and

plantation area.

Ihe plantation area was not stagnated. Pipe is used to carry the discharge from the outlet of

‘\;P to the plantation area of size approx. 550 sq yards, this plantation area is also inadequate

(I the disposal of the effluent of the STP. There are around 120 eucalyptus trees of average

F_? pht around 18 feet.

0 person from the technical staff was present who could effectively operate the STP and
ovide us details of the technology and design capacity of the STP components,

he project proponent has not developed the colony as per the approved layout plan/drawing

from the Town Planning Department and is also not following the conditions of license to

develop colony issued by the Senior Town Planner, Ludhiana. '

11. The entire project is covering an area of 41 acres approximately out of which 9.56 Acres is
approved colony which has an STP which Is also not of adequate capacity and does not
efficiently treat the waste water generated from the colony.

12. The untreated wastewater generated from the extended part/unauthorized colony Is lying
stagnated in the sewer lines and manholes through which it partly goes Into lilegal soakage




13.

14.

Pits constructed at 5 different locations and is partly lifted using tankers.

Upon enquiry from the residents, the untreated sewage from the manholes is lifted using
tankers and is disposed off at undisclosed locations (frequency of lifting of sewage Is twice a
week in rainy season and during the rest of the year the frequency of lifting is twice a month)
The manholes and sewer line needs cleaning and regular maintenance.

And whereas, in compliance of decisions of hearing held on 30.04.2025, the project proponent

was issued notice with another opportunity of personal hearing before the Chairperson of the Board

on 09.

1,

7.

07.2025, wherein it was decided as under:

The Project Proponent shall make all necessary arrangements as required for the treatment
and environmentally sound disposal of sewage and municipal solid waste being
generated/expected to be generated from colony and fulfil all other responsibilities
Including obtaining of all regulatory clearances as prescribed and laid down under the
environmental laws and submit action taken/ progress report within 20 days to the Board.
Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended in
1988, to the following effect be issued to the project proponent and concerned Departments
both for 9.56 acres approved and 32 acres unapproved residential colony:

3) Revenue Authorities / Chief Revenue Officer/ Registrar of Land shall not register any sale
deed related to any plot/flat/house/shop/any other component of this project with
immediate effect.

b) GLADA Authorities shall neither register any sale deed/ transfer deed nor issue “No
objection Certificate” to revenue authorities forissuance/transfer of conveyance deed for
any plot/flat/house/shop/any other component of this residential colony, Similarly, the
authorities will not issue completion certificate to the project or component thereto and
shall not sanction any new building plans in the residential colony for any
plot/flat/nouse/shop/any other component of this project.

¢) The Punjab State Power Corporation Limited Authorities be directed not to issue any new
electric connection in the premises of project proponent.

d) All the above authorities shall make specific entries in their respective records including
lamabandi/revenue records with respect to the above directions.

GLADA shall ensure that the sewage and municipal solid waste (MSW) generated from the
project premises is managed, treated, and disposed of in an environmentally sound manner,
strictly in compliance with the provisions of applicable environmental laws.

The Punjab Real Estate Regulatory Authority (RERA) be informed about the grave violations
of environmental laws being made by the project proponent with request to take appropriate
actions as deemed fit under the provisions of their laws.

Environmental Compensation shall be imposed to the project proponent for non-compliance
of environmental norms for the further period of violation from 24.07.2024 upto the date of
hearing (09.07.2025) and necessary orders be issued at the earliest.

The project proponent shall deposit the Environmental Compensation of Rs. 3,55,23,438/- and
Rs. 11,80,000/- earlier imposed and conveyed by the Board, within 10 days,

In continuation of early correspondence made with revenue authorities, D.O letter be issued
to the Deputy Commissioner, Ludhiana for early recovery of amount of Rs. 3,55,23,438/- and

Rs. 11,80,000/- imposed as Environmental Compensation to the project proponent for

recovery as arrears under Land Revenue Laws.

vironmental Engineer, Regional Office-2, Ludhiana shall personally ensure that

Environmental Compensation shall be got vetted from the EC Verification

Committee of the Board and orders be issued, within 10 day

Revenue Authorities make "Red Entry"in the Jamabandi explicitly mentioning tha?t

land registries and transfer of plots/flats/shops/any other component of this

project is not permitted till further orders.

Ensure that compliance of the Hon’ble National Green Tribunal Orders shall be

made in true letter and spirit and reply shall be submitted well withinin timelines

allowed.
Compliance of the all the above dedsions of the hearing shall be made and actlon

8
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taken report is submitted within 20 days.
And whereas, in compliance of hearing decisions, the following actions have been taken :-
The project proponent was imposed Environmental Compensation of Rs, 17.55 Lacs from period
24.07.2024 upto date of hearing i.e. 09.07.2025 vide office order no. 405 dated 11.09.2025.
Deputy Commissioner, Ludhiana has been requested vide letter no. 2185 dated 07.08.2025 to
direct Revenue Authorities to make red entry “inthe Jamabandi explicitly mentioning that land
registries and transfer of plots/flats/shops/any other component of this project is not permitted till
further orders.”
Aletter has been written to GLADA ensuring sewage and municipal solid waste (MSW) generated
from the project premises is managed, treated, and disposed of in an environmentally sound

manner, strictly in compliance with the provisions of applicable environmental laws vide Board's
letterno. 4240dated 20.08.2025.

Aletter has been written to RERA informing about the grave violations of environmental laws
being made by the project proponent with request to take appropriate actions as deemed fit
under the provisions of their laws vide Board's letter no.4238 dated 20.08.2025.

5. DO letter has been written to DC, Ludhiana for early recovery of amount of Rs, 3,55,23,438/- and
Rs. 11,80,000/- imposed as Environmental Compensation to the project proponent for recovery
asarrears under Land Revenue Laws.

And whereas, the Hon’ble NGT in the matter of O.A no. 383 of 2023 has passed an order on
08.12.2025 and operative para’s of order are as under:-
“4. Respondent no.1- Punjab PCB will examine the correctness of the disclosures made by
respondent no.5, stotus of compliance and adequacy and performance of the existing STP as well
as the connectivity to STP and submit the report in this regard within six weeks. PPCB will also
consider the issue of post violation and submit the calculation of Environmental Compensation
(EC) along with its report by supplying a copy thereof to Counsel for respondent no.5 who will
have an opportunity to respond to the calculation of EC made by PPCB.
5. The joint committee in its report dated 30.10.2023 had also found that respondent no.5 had
not provided the proper sewerage network to convey the effiuents to the STP and had also not
provided separate channel for carrying and disposal of the storm water drain. The Punjab PCB will
also look into this violation while calculating the EC”
And whereas, the site of the project proponent has been visited by the officer of the Board on
24.12.2025 and during visit it was observed as under :-

1. The colony has one comman entrance gate for authorized (9.56 Acre) and unauthorized (32.4
Acre approx.) with common boundary wall for the entire project Garden City (41 acres
approx.). The roads and séwerage system are connected with each other. No dividing wall is
present at the site which separates 9.56 approved colony from the 32.0 acre unauthorized
colony. Both the parcels of land i.e. 9.56 Acre and 32 Acre are part of unified colony by the

\ me of Garden City, Dharaur, Sahnewal, Ludhiana. There are 3 SCO’s and 27 houses built and
}t‘)uses under construction in the front 9.56 Acre authorized colony and there are 138

pied houses, 21 occupied SCO’s and 9 houses are undes construction in the rear
ended/unauthorized colony of size 32.4 acre approx.
he authorized area of 9,56 acres, at present 27 plots are occupied out of total 70 plots. As
er the calculations, STP of capacity approximately 45 KLD is required to treat domestic
sewage generated only from authorized portion of the residential colony considering present
occupancy of 27 plots (15 persons per plot) in an area of 9.56 acres (details attached).

3. The calculations of waste water discharge considering total population of residential colony
(i.e. 9.56 acres authorized and 32.4 acres unauthorized portion) were made and as per
estimation, the total waste water generation Is 269.028 KLD (Approx. 270 KLD).

4, The STP was not in operation during the visit and STP room was found locked. No
representative of colonizer was present during the visit.

5. The project proponent has developed plantation area of size approx. 550 sq yards, this
plantation area is also inadequate for disposal of the effluent generated from the colony.




6. The project proponent has not developed the colony as per the approved layout plan/ drewling 1 0
from the Town Planning Department and Is also not following the conditions of license to
develop colony issued by the Senlor Town Planner, Ludhiana.

7. The entire project is covering an area of 41 acres approximately out of which 9.56 Acres Is
approved colony which has an STP which Is also not of adequate capacity and does not
efficiently treat the waste water generated from the colony.

8.

The untreated wastewater generated from the extended part/unauthorized colony is lying
stagnated in the sewer lines and manholes through which it partly goes into Illegal soakage
pits constructed at 5 different locations and is partly lifted using tankers.

9. The STP has no sludge handling facility provided in the STP.

10. The project proponent has created soakage pits for disposal of domestic effluent as the STP is

only capable to treat fraction of total domestic effluent generated from the colony.
The' complainant informed that tankers are being used to disposed off domestic effluent
(twice a week) at undisclosed location using tractor and tanker system. The complainant

informed that the tankers were used on 11.11.2025 to get the effluent lifted from the
collection tank of the STP.

11

12. No one from the side of project proponent was present during the visit.

13. The Project proponent has constructed five no. of soakage pits at various locations of the
colony. It was observed that 2 no. soakage pits near satsang bhawan of Garden city, Sahnewal
dia 9'x45’ deep had sunk which confirms that the soakage pits are also in use.

And whereas, the project proponent has failed to comply with the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, decisions of personal hearings given before the
Competent Authority from time to time and is disposing off its effluent in an illegal manner. Thus,
causing pollution in the vicinity.

And whereas, the matter has been considered by Competent Authority and it has been
decided to issue notice for non-compliance of directions u/s 33-A of the Water (Prevention & Control
of Pollution) Act, 1974 as well as notice for imposition of Environmental Compensation (EC), after
giving an opportunity of personal hearing.

As such, you are, hereby given an opportunity of personal hearing before the Member
Secretary of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 19.02.2026 at 11.00 AM to
cxplain your position with respect 1o above said violations, failing which suitable amount of
Environmental Compensation shall be imposed upon the industry and proposed directions shall be

confirmed, without giving further opportunity/ notice.

oran on’behalf of
Punjab Pollution Contsol Board

Endst. No. Dated .
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control

Board, Regional Office-2, Ludhiana for information & necessary action. He Is requested to inform the
i regarding date & time of hearing.
industry reg g 5 S

z
it S P.A. has gjorand ehalf of
¢ mm‘i‘v‘-usdp“:if gq)\")lld“ Punjab Pollution Control Board
& explained 10 (e

smed correctly 10 understand
of making above thereof

"9 400 g

Ceruned that th
been read over
executant who ;
the came & the BRI
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2 PUNJAB POLLUTION CONTROL BOARD Y/
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 01614673789  Website:- www.ppcb.gov.in emall:- ppcbzo1ldh@gmall.com

No. Speed Postonline
To
M/s Dynamic Infradeveloper Pvt. Ltd,
(Project - Garden City, Village Dharour, Dehlon Road, Sahnewal Ludhiana) (¢
30/27, Ist Floor, East Patel Nagar, New Delhi -110008. §

Aty
Subject: Proceedings of the personal hearing given by Member Secretary of the~Board on
19.02.2026 w.r.t Notice for non-compliance of directions eacller issued u/s 33-A of the -

Water Act, 1974 as well as notice for Imposition of Envnonmer\t?fta'm‘gmow

g3¢) vegu-2 e
The following were present: g.ghet-1, 1, 1010, IV
On behalf of Punjab Pollution Control Board: gt BEe.....e ‘h nsesssass

Er. R.K. Ratra, Chief Environmental Engineer, Ludhiana 9
Er. Vijay Kumar, Senior Environmental Engineer, Zonal Office-1, [udma

On behalf of Project Proponent:

Sh. Gurmehar Singh Ghuman, Advocate v, fBfdmmie
e '\l}\./

Smt. Noordeep Kaur, Advocate

Senior Environmental Engineer, Zonal Office-1, Ludhlana brought out that the project
proponent has developed a residential colony project namely Garden City and was grarted consent
under Water Act, 1974 dated 15.05.2012 expired on 10.11.2012 for the 9.5 Acre project only with
condition that the project proponent will not register sale deed (title deed)/mutation etc. of
plots/houses/SCO/other establishment in the 40 Acre colony which has been developed un-
authorized adjoining to the 9.5 acre colony. Thereafter, the PP was granted consent to operate under
Water Act, 1974 dated 28.09.2018 valid upto 27.03.2019 for the Residential Plots @ 70, Commercial
Sites @ 31 (9.5 Acre project) only. Later on, it has developed another colony of 32 acres for which no

regulatory clearance was obtained.
The colony was visited by officer of the Board on 07.07.2023 and it was observed that the STP

has been provided only for the approved project 9.5 Acres and the same was also lying defunct and

in non-operational / idle conditions as observed during the visit. The condition of STP revealed that

It has not been operated since long. No proper fand for plantation has been provided for disposal of

the effluent. There are three deep soakage pits provided by the project proponent wherein the

domestic effluent carried through sewerage line Is disposed.

The project proponent was issued notice to Issue directions u/s 33-A of the Water Act, 1974
a5 well as notice for imposition of Environmental Compensation (EC) with hearing before Chalrman of
the Board on 09.10.2023. After hearing, It was decided was declded as under.-

2 Env;ronmental Compensatlon for the damage caused to the environment shall be imposed to
the Project Proponent. The Environmealtal Englneer, Regional Office shall calculate the
Environmental Compensation to be Imposed, for approval.

2. Fresh directions u/s 33-A of the Water Act, 1974 be Issued to the authorities of Revenue
Department and PSPCL so as not to execute the sale deeds & not to refease electric
connections, respectively In the existing project of 9.56 acres and proposed project of 40 acre.
The Environmental Compensation amounting to Rs.3,55,23,438/- was imposed vide Board's

letter No. 205 dated 08.01.2024,

The President Garden City Residential Welfare Society has filed Orlginal Application No.
383/2023, registered on the basis of the letter petition, before Hon'ble Nattonal Green Tribunal, New
Delhl in which the applicant has ralsed the grievance that Dynamic Infradeveloper Private Limited,
Respondent no. 4 has not made the Sewage Treatment Plant functiomal In the Gasden City Coloay,
Sahnewal, Ludhlana developed by it and the other effiuent are also been discharged llegally by
constructing the septic tank which is overflowing.

S — e
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The Hon'b! i \ 999
s "*b: National Green Tribunal atter consideration of the matter was pleasec 1o tm..v :
i . unjab Poliution Contro! Boare vice order Cated 24.05.2024 10 file 2 fresh repon
-~ ' Statys of recovery of Envirzonmenta! Compensation already imposed on respongent 1 2
4 and further imposition of Environmenta! Compensation for the subsequent period upon

fespondent no.4 (Dynamic Infradevelo
per Pt LAd, (Proj iy, Village
Road, Sahnewal, Ludhiana). s G e ¥ T

l: ::,:‘:i::, ;c: the order date¢ ?tﬂS.)OI‘ passed by the Mon'dle Tribunal, the Punjad
e s constantly pursuing the matter with #/3 Dynamic Infradeveioper Pvt Ltd
e vronmental Compensation amounting 1o Rs. 3,85.23.438 already imposes by the
‘::po ;:e‘ llc:le'lc:\o ::s datec £.1.2024 for the camage caused 10 the environment by the project
23.1.202¢ lew pondent no.4. In this regard, the Board has written office letter no. 79 cated

Wer no. 613 dated €.3.2024 and 1385 asted 07.06 2024, but the project prosonent

respand
) pandent no. 4 has failed 1o 1e5pond 1o the letters of the Bosrd and has not deposted amount of
nvironmental Compensation mentioned above

Pollutio

1 i
Wat he project proponent was isswed notice for non-complance of grections o/s 33 4 of the
ater
ACt, 1974 o3 well as notice lor iImposition of [nvironmental Compenation (10) for the pered

0l .j?.?OZ'S 10 30.06.2022 with hearing before Chairman of the Board on 23 01 2024, wheren & mas
decided as under:

1. The detailed order imposing [ nvironmental Compensation on the propot proporest be niued
for the subsequent petiod from 01.12.2023 uplo the ¢ate ¢f heaning

2. The Project Proponent shall deposit the already imposee trvrprmentsl Compersaton
amounting Rs. 3,55,23,436/+ 1o the Board Immediately 1aling which corOue peton s2al be
taken by the Board.

3,

Fresh criminal prosecution be filed in the courn of lam agamst the gromct Le W Dymamic
Infradeveloper Pvi. Ltd, (Project - Garden City. Village Dharow. Detion Boad, Sirnewsl
Ludhiana) 30/27, Ist Floor, Last Patel Nagar, New Detty -1 10008 Lu@arna and 23 Directars
and other responsible persons due 1o ConNtinuo vy vio @ tions
4. Since the directions 1ssued by the Board agams! the promd! progamat taee "ot Leen
complied, the Depuly Commissionet, Lughians be reQuedled 10 towr fecester) Sreclons 1o
the Registrar-Cum-Tehsildar, Revenue Department Ludhang rot L regale’ a0y sale Ceed
(tittle deed)/mutation elc. of any plot/house/3CO, ot eataldatimert & e tuwny U ne
written permission of the Board and submil companie heied! e Lonemed autnonies
submit the compuance of the directions 13 lng wikh 3on 2Ll 2 g 10 e vl 3o Luaen,
S A public notice in leading newspape! be Pudlahed Jnng Pl fol W2 purthase any
property o said project UL oblaned statulony appioe!
The compliance of decisions of persona! heanng held dDefoce Charman of the Boars
on 23.07.2024 is as under:
1. Board has imposed continued Environmental Compensationamo.nting 2 &s.11,80,000/- from
P 7\1?_[)\(; g period 01.12.2023 to 23.07.2024.
A : & r letters has been wiritten 10 the project proponeatl regaidng seomission of
O'/ Wental Compensation amounting to Rs 3.55,23,438/-
w uty Commussioner, Ludhiana was requested vice Board's letler no. 4230 datec
972 ‘)4 and letter no. 1994 dated 16.08.2024, 2653 datec 28.10.2024. 2698 cates
O 0y Q:)Zéa, 2775 deled 22.11.2024 and 2923 dated 12.12.2024 2985 dated 23.12.2024
\\\(.--\"' e —\_ﬁi 6aled 13.01.2025 with 3 request as under:
T (“‘ [ Y's; issue girections 10 the Registrar-Cum-Tehsiloar, Revenue Depanment, Ludhiana not to
M register any sale deed (ttle deed/mutation elc. of any piol/house/SCO/otner
establishment in the colony till the written permussion of the Boarg.

I To issue directions 10 the revenue department for recovering the amount of Rs.
355.23.438/- imposed as Environmental Compensation dy the Board 10 be recovered
unger arrears of land revenue by laws.

4 Complaint has been filea wvice COMA/38186/2024 cated 22.10.2024 in District Coun,

o . Ll a
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S,

Ludhiana,

Pubtic notices In English and Punjab have been published In the leading newspapers.
The project proponent was issued a notice for non-compliance of directlons u/s 33-A of the

Water Act, 1974, as well as a notice for Imposition of Environmental Eompensation (EC), with a
personal hearing before the Chairman of the Board on 30.04.2025. Sh. Amrinder Paul Singh,
Advocate, appeared on behalf of the project proponent, submitted a Memo of Appearance, and
informed that he was not aware of the facts of the case and was unable to make any commitment on

behalf

of the project proponent. He requested a short adjournment, stating that the Director was out

of station, and assured that the Power of Attorney and other relevant documents would be submitted

on the next date of hearing. Accordingly, it was decided to grant another opportunity of personal
hearing to the project proponent.

Inthe meanwhile, the case came up for hearing before Hon'ble National Green Tribunal, New

Delhi on 19‘05.2025Aand orders are reproduced as under:-

“To ascertain the correct position, we direct the Member Secretary, PPCB to file affidavit
disclosing daily generation of sewage from families residing in approved area of 9.5 acres,
treatment capacity of the existing STP and its capacity utilization. Member Secretary, PPCB
will clearly disclose the gap in daly generation and treatment of STP if gap exists, manner of
discharge of surplus sewage which is generated. In that affidavit, PPCB will also disclose
sample analysis report of the STP treated discharge. Since a stand has been taken that a sum
of Rs. 3, 55, 23, 438 /- has been levied as environmental compensation, therefore, Member
Secretary, PPCB will also disclose the steps which have been taken till now to recover this
environmental compensation. Let this affidavit be filed within a period of four weeks."
The site of the project was visited by officers of the Board on 10.06.2025 and during visit it

was observed that ;-

1.

/1 /4 P.
4 /
-

10.

The colony has one common entrance gate for authorized (9.56 Acre) colony and 32.4 Acre
(approx.) unauthorized (32.4 Acre app.) colony with common boundary wail for entire project
Garden City (41 acre app.). The roads and sewerage system are connected with each other.
There are 3 SCO’s and 27 houses built and 3 houses under constructlon in the front 9.56 Acre
colony and there are 138 houses and 9 houses are under construction In the rear
extended/unauthorized colony of size 32.4 acre approx.

The STP was not in operation during the visit and no effluents were coming out of the outlet
of STP. Upon inspection of STP one water meter was Installed at the outlet of the STP and Its
reading was noted to be 7831.90 KL but no water meter was installed at the inlet of the STP.

— < { adequate capacity to treat effectively the wastewater generated b
/\D\Y B.U\?he STP Is not of adequ pacity y generated by the

Q‘ occupancyof the colony nor for the projected occupancy of the colony and seems to be
erational from a long time. The capacity of STP needs to be increased,

rically sound manner. The project proponent has not provided any sludge handling
facility/ sludge drying beds.

Housekeeplng around the STP was poor and foul smell was obgerved near the STP and
plantation area.

The plantation area was not stagnated. Plpe Is used to carry the discharge from the outlet of
STP 1o the plantation area of slze approx. 550 sq yards, this plantation area Is also Inadequate
for the disposal of the effluent of the STP. There are around 120 eucalyptus trees of average
height around 18 feet,

No person from the technical staff was present who could effectively operate the STP and
provide us detalls of the technology and design capaclty of the STP components.

The project proponent has not developed the colony as per the approved layout plan/drawing
from the Town Planning Department and s also not following the conditions of ficense to
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4 develop co!
y i e:‘;::r::'lssu:d by the Senior Town Planner, Ludhlana.
5 Ject Is coveri
/ Mol :nng an area of 41 acres approximately out of which 9.56 Acres Is
S, 33 an STP which Is also not of adequate capacity and does not
o Y treat the waste water generated from the colony
e untreate ;
by :Ih:«as\ewat'er generated (rom the extended part/unauthorized colony Is lying
ey sewer lines and manholes through which It partly goes into lilegal soakage
- ucted al S different locations and is partly lifted using tankers
A enqui i ‘
e at:::rly :’r.om the residents, the untreated sewage from the manholes is lifted using
o s disposed off at undisclosed locations (frequency of Nfting of sewage ls twice 3
s Iny season and during the rest of the year the frequency of lifting is twice a month).
! mar:holes and sewer line needs cleaning and regular maintenance.
e ) . ;
ompliance of decisions of hearing held on 30.04.2025, the project proponent was issued

notice wi i
with anoth.er opportunity of personal hearing before the Chairperson of the Board on
09.07.2025, wherein it was decided as under:
1;

12.
13,

14.

::Z P'e‘:l:;:):::::‘m shall make. all necessary arrangements as required for the treatment
y sound disposal of sewage and municipal solid waste being
Fe“ef?XEGIexpected to be generated from colony and fulfil all other responsibilities
including obtaining of all regulatory clearances as prescribed and laid down under the
er.\vrronmental laws and submit action taken/ progress report within 20 days to the Board.
2. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended in
1988, to the following effect be issued to the project proponent and cencerned Departments
both for 9.56 acres approved and 32 acres unapproved residential colony:

3) Revenue Authorities / Chief Revenue Officer/ Registrar of Land shall not register any sale
deed related to any plot/flat/house/shop/any other component of this project with
immediate effect.

b) GLADA Authorities shall neither register any sale deed/ transfer deed nor issue “No
objection Certificate” to revenue authorities for issuance/transfer of conveyance deed for
any plot/flat/house/shop/any other component of this residential colony, Similarly, the
authorities will not issue completion certificate to the project or component thereto and
shall not sanction any new buiding plans m the residential colony for any
plot/flat/house/shop/any other component of this project.

¢) The Punjab State Power Corporation Limited Authorities be directed not to Issue any new
electric connection in the premises of project proponent.

d) All the above authorities <hall make specific entries in their respective records Including
Jamabandi/revenue records with respect to the above directions.

3. GLADA shall ensure that the sewage and municipal solid waste (MSW) generated from the
project premises is managed, treated, and disposed of in an environmentally sound manner,
strictly in compliance with the provisions of applicable environmental laws.

e Punjab Real Estate Regulatory Authority (RERA) be informed about the grave violatlons
<f|environmental laws being made by the project proponent with request to take appropriate

tions as deemed fit under the provislons of thelr laws.
all be Imposed to the project proponent for non-compliance

of environmental norms for the further period of violation from 24.07.2024 upto the date of

hearing (09.07.2025) and necessary orders be Issued at the earliest.

6. The project proponent shall deposit the Environmental Compensation of Rs. 3,55,23,438/- and
Rs. 11,80,000/- earlier imposed and conveyed by the Board, within 10 days,

7. In continuation of early correspondence made with revenue authoritles, D.0 letter be issued
(0 the Deputy Commissioner, Ludhlana for early recovery of amount of Rs. 3,55,23,438/- and
Rs. 11,80,000/- imposed as £nvironmental Compensation to the project proponent for
recovery as arrears under Land Revenue Laws.

8. Environmental Engineer, Regional Office-2, Ludhlana shall personally ensure that

(1) Environmental Compensation shall be got vetted from the EC Verification

nvironmental Compensation sh

/ "
e ..




Committee of the Boar
Revenuye Authorities m
[and registries and tr

d and orders be Issued, within 30 day
ake “"Red Entry"in the Jamabandi explicitly mentloning that

ansfer of plots/llats/shops/any other com
’ ponent of this
Project is not permitied il further orders.

Ensure that compliance of the

n)

()
Hon'ble National Green Tribunal Orders shall be

mad
- e ';\ true letter and spirlt and reply shall be submitted well withinin timelines
wed.

v
(V) Compliance of the al the above decisions of the hearing shall be made and action
taken repon is submitted within 20 days.

In com ;
pliance of hearing decisions, the following actions have been taken -

The project Proponent was imposed Cnvironmental Compensation of Rs. 17.55 Lacs from
24.07.2024 upto date of hearing I ¢. 09.07.2025 vide office order no. 405 dated 11.09.2025.
Deputy Commissioner, Ludhiana has been requested vide letter no. 2185 dated 07.08 2025 to
direct Revenue Authorities to make redentry “inthe Jamabandi explicitly mentioning that land
registries and transfer of plots/flats/shops/any olher component of this project is not permeted t4
further orders."
A letter has been written to GLADA ensuring sewage and municipal sokd waste (MSW) genersted
from the project premises is managed, treated, and disposed of in an envuonmentat, sound
manner, strictly in compliance with the provisions of applicable environmental (aws vide Board's
letter no. 4240 dated 20.08.2025.
Aletter has been written to RERA informing about the grave violations of envronmenta! l2as
being made by the project proponent with request 10 take appropriate actions & ceemed f1
under the provisions of their laws vide Board s letter no 4238 dated 20 03 2028
DO letter has been written to DC, Luahiana for early recovery of amount of Rs 355,23 438/- ana
Rs. 11,80,000/- imposed as Environmenta Compensation 10 the project proponent forrecovery
asarrearsunder Land Revenue Laws.
The Hon'ble NGT in the matter of 0.A no. 383 of 2023 has passed an order on 08 12 2025 and

operative para's of order are as under:-

-

“4 Respondent no.1- Punjob PCB will examine the correctness of the aisciosures mace oy
responaent no.5, stotus of compliance and odequacy end performance of tne exsting STP os well
s the connectivity 1o STP ond submit the report in this regard within six weexs PPCB will also
consider the issue of past violation and submit the calculation of Eavironmentel Compensation
(EC) along with its report by supplying a copy thereof to Counsel for respondent n.5 who will
hove an oppontunity 1o respond to the colculaton of EC made by PPCB.

§. The joint commuttee in iLs report dated 30.10.2023 haa aiso found that respondent no.5 had
provided the proper seweroge network (o convey the effluents (o the STP and had aiso not

proaed separate channel for carrying and disposal of the storm water drain. The Punjab PCB will

he site of the project proponent has been visited by the officer of the Board on 24.12.2025 and
visitilwasobserved as under :-

The colony has one common entrance gate for authorized (9.56 Acre) and unauthorized (32.4
Acre approx.) with common boundary wall for the entire project Garden City (41 acres
approx ) The 10ads and sewerage system are connected with each other. No dividing wall is
present al the site which separates 9.86 approved colony from the 32.0 acre unauthorized
colony. Botn the parcels of (and L.e. 9 56 Acre and 32 Acre are pant of unified colony by the
name of Garden City, Dharaur, Sahnewal, Ludhiana. There are 3 SCO's and 27 houses built and
3 houses under construction In the front §.56 Acre authorized colony and there are 138
occupled houses. 21 occupied SCO's and 9 houses are under construction in the rear
extended/unauthorized colony of size 32.4 acre approx.

In the authorized area of 9.56 acres, at present 27 plots are occupied out of 101! 70 plots. As
per the calculations, STP of capacity approximately 45 KLD s required 10 treal domesuc
sewage generated only from authorized portion of the resiaential colony considering present

15
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occupancy of 27 plots (15 |
persons per plot) in
3. The calculations of waste e bt

(le. 9.56 acres auth water discharge consldering total population of resldentlal colony
e liilan (e orized and 32.4 acres unauthorlzed portlon) were made and as per
4 The STP w € total waste waler generation Is 269,028 k10 (Approx, 270 KLD).
3 Not In operation during the visit and STP room was found locked. No
fepresentative of colonizer was present during the visit
Th i 4
€ project proponent has developed plantation area of size approx. 550 sq yards, this

lantati : .
] $h latnf)n areais also Inadequate for disposal of the effluent generated from the colony.
" f e project proponent has not developed the colony as per the approved layout plan/-drawing
rom the Town Planning Department and is also not following the conditions of license to

develop colony Issued by the Senior Town Planner, Ludhiana.

1. The entire Project is covering an area of 41 acres approximately out of which 9.56 Acres is
approved colony which has an STP which is also not of adequate capacity and does not
efficiently treat the Waste water generated from the colony. ‘

8. The untreated wastewater generated from the extended part/unauthorized colony is lying
stagnated in the sewer lines and manholes through which it partly goes into illegal soakage
pits constructed at S different locations and is partly lifted using tankers.

9. The STP has no sludge handling facility provided In the STP,

10. The project proponent has created soakage pits for disposal of domestic effluent as the STP is
only capable to treat fraction of total domestic effluent generated from the colony.

1.

The complainant informed that tankers are being used to disposed off domestic effluent
(twice 3 week) at undisclosed location using tractor and tanker system. The complalnant

informed that the tankers were used on 11.11.2025 to get the effluent kfted from the
collection tank of the STP.

12. No one from the side of project proponent was present during the visit.

13. The Project proponent has constructed five no. of soakage pits at various locations of the
colony. It was observed that 2 no. soakage pits near satsang bhawan of Garden city, Sahnewal
dia 9'x45’ deep had sunk which confirms that the soakage pits are also in use.

The project proponent has failed to comply with the provisions of the Water Act, 1974,
decisions of personal hearings given before the Competent Authority from time to time and As
disposing off its effluent in an illegal manner. Thus, causing pollution in the vicinity.

Accordingly, consent to operate granted to PP under the Water Act, 1974 has been revoked.

In view of the above, the industry has been issued notice for non-compliance of directions
earlier issued u/s 33-A of the Water Act, 1974 as well as notice for imposition of EC with hearing
before the Member Secretary of the Board on 19.02.2026.

Sh. Gurmehar Singh Ghuman and Smt. Nocrdeep Kaur Advocates on behalf of the project
onent altended the hearing but they could not give any satisfactory reply of the observations

S the notice and only requested for giving another date of hearing.

e Competent Authority of the Board observed Lhat there Is no serlousness on the part of
-\ onent as he has falled to attend both the hearings. The representative who attended the
ehalf of project proponent did not have any knowledge about the matter related to the
" er, no written reply has been submitted by the project proponent to the notice til date,
¢ hearing the representative of the project proponent, officers of the Board and
g2 material facts on record, the Member Secretary of the Board decided as under:

/Te\e Project Proponent shall make all necessary arrangements as requived for the treatment
and environmentally sound disposal of sewage and municipal solid waste being generated/
expected to be generated from colony and fulfil all other responsibllities Including
obtalning of all regulatory clearances as prescribed and lald down under the environmental
laws and submit actlon taken/progress report, within 15 days to the Board.

2. Reminder of directions earlier issued u/s 33-A of the Water (Prevention & Control of Pollution)

Act, 1974 as amended in 1988, to the following effect be Issued to the project proponent and
concerned Departments for both 9.56 acres approved and 32 acres unapproved residentlal
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Y colony:

3 Revenue Authorities / Chief Revenue Officer/ Reglstrar of Land shall not register any sale
deed related to any plot/flat/house/shop/any other component of this project with
immediate effect.
o GL{\DA Authorities shall neither register any sale deed/ transfer deed nor issue “No
objection Certlficate” to revenue autharities for issuance/transfer of conveyance deed for
any plot/flat/house/shop/any other component of this residential colony, Similarly, the
authoritles will not issue completion certificate to the project or component thereto and
shall not sanction any new building plans In the residential colony for any
plot/flat/house/shop/any other component of this project.
¢) The Punjab State Power Corporation Limited Authorities be directed not to issue any new
electric connection in the premlses of project proponent.
d) All the above authorities shall make specific entries in their respective records Including
Jamabandi/revenue records with respect to the above directions.
3. GLADA shall ensure that the sewage and municipal solid waste (MSW) generated from the
project premises is managed, treated, and disposed of In an environmentally sound manner,
strictly in compliance with the provislons of applicable environmental laws.
4. The Punjab Real Estate Regulatory Authority (RERA) be again informed about the grave
violations of environmental laws being made by the project proponent with request to take
appropriate actions as deemed fit under the provislons of their laws.
5. Environmental Compensation shall be imposed to the project proponent for non-compliance
of environmental norms for the further period of violation from 10.07.2025 upto the date of
hearing (19.02.2026) and necessary orders be Issued at the earliest.
6. The project proponent shall deposit the Environmental Compensation of Rs. 3,55,23,438/-, Rs.
11,80,000/- and Rs.17,55,000/- earlier imposed and conveyed by the Board, within 10 days,
7. Incontinuation of early correspondence made with revenue authorities, a letter be issued to
the Deputy Commissioner, Ludhiana for early recovery of amount of Rs. 3,55,23,438/-, Rs.
11,80,000/- 2nd Rs. 17,55,000/- imposed as Environmental Compensation Lo the project
proponent for recovery as arrears under Land Revenue Laws.
8. Environmental Engineer, Regional Office-2, Ludhiana shall personally ensure that
() Environmental Compensation shall be got velted from the EC Verification
Committee of the Board and orders be issued, within 07 days.

(1)  Revenue Authorities make “Red Entry” In the Jamabandi explicitly mentioning that

. land registries and transfer of plots/flats/shops/any other component of this
project Is not permitted til further orders. -

() Ensure that compliance of the Hon'ble Natlonal Green Tribunal Orders shall be
made in true letter and spirit and reply shall be submitted well within timelines

allowed.

Compliance of the all the above declslons of the hearing shall be made and actlon

(V)

—

taken report is submitted within 20 days.
You are, therefore, requested to ensure the compliance of the hearing decisions within

stipulated perlod and submit compliance 10 the Reglonal Office-2, Ludhiana, falling which action

0()\ under the provisions of Pollution Control Laws shall be 1aken against the project proponent,
\)k Ceranied that e atfidavivS.P.A/G.P.A. ha
\ been read over & explained 1o the deponeti For and on behalf of

exgeutant who seemed correctly (0 understan¢ Punjab Pollution Control Board

EndstNo. &0 al the time of making ahove therg.  Qated 20777
A copy of the above Is forwarded to the Environmental Engineer, Punjab Pollution Control

Board, Reglonal Office-2, Ludhlana for Information and necessary action. He is requested to send the

compln_a_gce_ol hearing declsions in stipulated time period. ,Ww
ATTESTED A /@y/‘.%
- F d 6n behall of
g ‘:‘ 5 M)R )-“ C Punjab Polluotloa: Conr:roel Baoa:d

L

NOTARY PUBLIC,
..udhiana Puniab. India
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